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Deputy Commissioner, Bilaspur. The local
people are also being by-passed in the
matter of employment as also in the exten-
sion of rehabilitation benefits to the oustees,
who are bent upon launching an agitation to
get their genuine demands fulfilled.

I, therefore, request the Minister for
Industry to intervene immediately to ensure
proper relief to the oustees for rehabilita-
tion and also to ensure the local people a
due share in recruitment and other related
matters like transportation work and the
opening of sale agencies for cement produc-
ed in the factory within the district.

(v) Need for measures to improve econo-
mic condition of weavers

it gk agrae (Maye) - qa F gt
# gara% gfg 1 9@ F FCT FIFET
G F aue N9 §%2 I graar g
g Ay g ofdfeafa &1 q FErT
SaTET T gATEIETY W o #1 fal
g | gw afefeafs W g & awr faver
fag gt & | wrar Al & AF F g
IFIT F e qEveF geg afafaw &
st FaaEr F gy A ARG
¥ Ew qEHA FTEFE JeA G AT
arfas &%z & Fa0 qown 25 sfawa
FA%T AT 9T & § O F fAawr
T § | gawa &1 feaf 51 3% 3 & fag
g v g v e g e afase
FYOEX YFY UL I FYAT AT 9T
gawqr g & gafay fafeea Fawr &
gawd ¥ afare & fafaa aagasi w1
QT w31 FEar g | gaF arg § ag o
gffeaa fpar s sraers @ & qrawgw
# faene & §zqm ST &1 afa T g
qrr | A A gaEd 71 g HA & fAana
eitfm faem & grar @fia Wil ®Y 9g¥
qU FET T WA T WY FEA
wifgy 1 gawd gra dar fed Tk S E
faafa %Y sqazar &4 & gAH<d @ Arfas
feafas ¥ quica gare § a%ar 1

(vi) Need to fill-up vacant posts of judges
in the Calcutta High Court promptly

SHRIMATI GEETA MUKHERJEE
(Panskura) : One third of the posts of the
Calcutta High Court judges are vacant for
quite some time. It is causing serious diffi-
culties in disposing of the large number of
cases pending before the Calcutta High
Court.

The Minister for Law of the West Bengal
Government has sent repeated requests to
the Central Minister of Law, Justice and
Company Affairs for filling up the said posts,

Despite that no action has so far been
taken by the Ministry concerned for appoint=
ing the judges.

I request the Minister of Law, Justice and
Company Affairs to take prompt steps so
that these posts may be filled up without
delay.

(vii) Need for rehabilitating and financially
assisting displaced families of
villages in Kolhapur Taluk in
Mehboobnagar (A.P.)

SHRI ANANTHA PAMULU MALLU
(Nagarkurncol) : I draw your attention to
the sad plight of thousands of families in 20
villages of Kollapur Taluk in Mehboobnagar
District of Andhra Pradesh who were upro-
oted and displaced following the decision of
the authorities to start work on Sri Sailem
Project. The Project will go a long way in
changing the economic condition of the State
and has been started keepingin view the
larger interest of the State. While empha-
sising the importance of the project, one
cannot afford to ignore the difficulties of the
people who had to vacate their houses and
hundreds of acres of cultivable land to faci-
litate the completion of the project. This
was also the stipulation of the Government
that the persons affected asa result of the
initiation of the project will be suitably com=
pensated and all efforts would be made to
find alternative sites for their accommoda-
tion and alternative sources for their liveli-
hood. In fact, steps were expeditiously taken
to release sufficient funds for acquiringland
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for laying of internal roads, appreach-roads
and electrification of the villages and also
for providing drinking water. But unfortu-
nately, most of this money is still lying un-
utilised at district level. 1 need not empha-
sise the misery which the people, without
houses and any ostensible sources of income
consequent upon acquisition of their proper-
ties by the Government, have to face.

1 would like fo inform you that half-heart-
ed effort was made to put up _a colony for
them but even this scheme isincomplete.
400 families are yet to be paid financial help
to rehabilitate them.

15 Jacs.
(viii) Need to set up a gas-based fertiliser
plant in Gujarat

SHRI R.P. GAEKWAD (Baroda) : The
Gujarat State Fertilizers Company has urged
the Government of India to consider its ap-
plication for the grant of a letter of intent
for seiting up a gas-based fertilizer plant. The
plant has a capacity of 1,350 tonnes of
Ammonia and 1,800 tonnes of Uiea. Itis
expected to cost Rs. 100 crores less than a
new plant to be set up from the grass roots
due to the availability of infra-structural
facilities and early completion by one year.
The project will save about Rs. 100 crores of
foreign exchange every vear by way of reduc-
tion in imports of fertilizers. Moreover, it
will cause fuller utilisation of the Bombay
High gas. The availability of natural gas
from Boinbay High would be far more than
anticipated and, therefore, the State can

R.SG. (Riva) 195384~ 528

easily accommodate one mere gas-based
Fertilizer plant, 1, therefore, urge upon phe
Centre to reconsider the application of
GPFC a joint sector enterprise, for a gas-
based fertilizer plant.

15.02 hrs,

SUPPLEMENTARY DEMAND* FOR
GRANT (RAILWAYS), 1983-54

MR. CHAIRMAN : We will now tgke up
discussion and woting on the Supplementary
Demand for Grant in respect of the Budget
(Railways) for 1983-84,

Hon. Members who have given notice of
cut motions and want to move them may do
5@ ROW.

Motion moved :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third eolumn of the Order Paper
be granted tajthe President of ladia out
of the Consolidated Fund of India o
defray the charges that will come in
coursg of payment during the year
ending the 31st day of Margh, 1984,
in respect of the head of Demand
entered in the second colymp there-
of—

Demand No. 16."

Supplementary Demand for Grant (Railways) for 1983-84 submigted to the

Vote of the Lok §qbha

Ne. of Demapd Name of Demand Ameunt of Demand for
Grant submitted to the

Vote of the House

1 2 3
Rs..
16  Assests — Acquisition, Construction and Replacement :
Other Expenditure 5,00,000

*Moved with the recommendation of the President,



